
H 

H 	 IN THE CENTF,AL :4UMINISTRATIUE TRIBUNAL HYJE A840 BENCH HVDEMBQ 

14.&N0.930/97 in O.A.NO.336/93 
and 

M.A.N0,931/9? in O.A.NO.238/93 

I 	 Bflueens 	 Dt. of Orders 6.11.97. 
M.K, N. tikkrnrn. 

...Applicant in both M.As. 

Senior Divisional Mechçiical Engineer (Diesel), 
South Eastern Railway s  Waj.tajr Division, Visakhapatnam. 
?ivisidnal Mechanical thngineer(Diasel), 
South Eastern Railway, Waltair Division, Viaakhapatnam. 

..espthndenta in both mbAs. 

Ceunsel for the Asslicant: 	mr.M.Balakrtshna Plurthy 

- 

Ceunsel for the Respondents 

C OR M '1 $ 

THE 3W'BLE StIR!  R• RRNgAqflJM 

THE KO;'9LE StIR! B.5.JAI 	RMMC5HtJAR 

THE TRIaUNML IIAJE THE r2LLaJ INC ORDER, 

m,s. 40,930/9? " 

I 1EP1CtH(3) 

S 	Nr.N.R.tJevraj 

$ MEM8ER (A.) 

None for the applicant. Sri N.R.Devraj for the respondents. 

The deSay in filing restoration petition is condoned. M.h.id  allowed. 
1l,A,Ne.931/97 

Nena for the applicant Sri.N.R.Devsaj for the respondBlts. 

2. 	Inspite of filing restoration petition, the learned 

counsel for the applicant not present. Hence the restoration 

petition is dismissed. No costs. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

HYDERABAD BENCH AT HYDCRABAD 

Msc Application No.. 	4- 
In 

O.A. No. 236 of 1993 

Between: 

M.K.N. Tikkenna 	 ... 	Appli 

And: 

senior Divisional Mechanical 
Engineer (Diesel) 
South Eastern Railway, 
waltair'khcharapa lBem 
Visakhapatnam-8. 

Divisional Mechanical 
Engineer (Diesel) 

South Eastecri Railway, 
Waltair DURZ(obU 

Icancharapalem, Visakhapatnam-B. 	... Respondents. 

AFFIDAVIT FILED BY THE APPLICANT 

I, M.K.N. Tikkanna 5/0 Late Pothayya, age 55 

years, occupation, Railway Service, resident of Marrf$alem, 

Visakhapatham-8 sincerely state on solemn affirmation 

as under: 

I submit I am the applicant herein and as suc1 

acquainted with the facts and deposing this affidavit 

praying for kind restoration of the O.A. No:236 of igc 

dismissing it for default in terms of orders passed by 

this Hon'ble Tribunal on 6.11 .1997 in M.A.No.931/97 art 

be pleased to grant the prayer in the said O.A. 

I submit that my counsel was present unfortun€ely 

late on 6.11.1997 at the Hon'ble Tribunal and the sa 

O.A. was dismissed for default and I submit my counse 

requested the Hon'ble Tribunal after lunch break to 
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reconsider and be plecsed to pass orders as pray 

under the said O.A. and the Hon'ble Tribunal was 

pleased to m2ntion directlng my counsel to comeut 

with a fresh restoraion petition and hence this 

is submitted again. 

3. 	I submit that the respondents herein fall 

to submit counter within 8 weeks as ordered by th 

Tribunal as far back !as on 19.3.93 despite orders 

passed on 5.12.1996 directing to look into the re 

interalia for failure for not filing the rePlt 

and I submit there h&s been no reply from the re 

even when restoratidn' petition No. 931/97 was sub 

on 14.9.1997 in this ?.A.  I humbly submit that th 

respondents have no feply to submit but recovery 

loss of oil was tesëarted illegally in Jtine 1997 

thereby I submit I am put to monetary loss and me 11 

agony and therefore I fervently request the Hontb 

Tribunal to grant the: prayer in terms of this O.A. 

4. a) 	I submit once<  again that ± did not per 

attend to repairs, as:.  multiple unit test was 

by mechanic and not by my humble self as I was at 

to another priority wbrk but recovery was done fo 

of oil from my emo1umnts. 

b) 	I submit formkl inquiry under discipllna 

proceedings was conducted but only fact finding ir 

was conducted despit& mention made by this Hon!blE 

Tribunal in terms of the orders passed on 19.3.194  

and this has not beai! rebutted by the respondents. 
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